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 O R D E R 

 
 The appeal filed by the assessee is directed against the order dated 08-

09-2016 passed by Ld CIT(A)-44, Mumbai and it relates to the assessment year 

2010-11. 

 
2.     The Ld A.R submitted that the Ld CIT(A) has passed order without 

admitting additional evidences furnished by the assessee without accepting the 

explanations of the assessee that it was prevented by sufficient cause in not 

filing those evidences before the AO.  He further submitted that the assessee 

has voluntarily offered part of amount in AY 2012-13 and the very same amount 

has been confirmed by Ld CIT(A), resulting in double addition.  He submitted 

that the additional evidences have bearing on the decision of Ld CIT(A) and non-

consideration would result in heavy loss to the assessee. 
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4.     The Ld D.R, however, submitted that the assessee has failed to offer 

proper explanations before the AO and also did not furnish convincing reasons 

for not furnishing additional evidences before the AO. 

 
5.    Having regard to the rival submissions, I am of the view that, in the interest 

of natural justice, the assessee should be given one more opportunity to present 

its case before the Ld CIT(A).  In fact, the same would promote cause of justice. 

Further the Income tax Act does not permit double taxation of same income and 

hence the said claim also requires examination.  Accordingly I admit the 

additional evidences furnished by the assessee, set aside the order passed by Ld 

CIT(A) and restore all the matters to his file for adjudicating them afresh by duly 

considering the additional evidences, information and explanations of the 

assessee. 

  
6.   In the result, the appeal of the assessee is treated as allowed for statistical 

purposes.   

 Order has been pronounced in the Court on   19.9.2017. 
 
 
         Sd/- 
         (B.R.BASKARAN) 
                                             ACCOUNTANT MEMBER 
                       
Mumbai; Dated :  19/9/2017                                                
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